A CENTRAL ADMINISTRATIVE TRIBUNAL
v PRINCIPAL BENCH, WEW DELHI

<

OA NO. 1185/2003 to 1212/2002

This the 19th day of May. 2003

HOM 'BLE SH. KULDIF SINGH. MEMBER f.J)

0. A Mo 1 1B5/2003

Dharamveer Singh

S/o Sh. Sher Singh.

Village Maihri. P.0.Gobuhana,
District .thajjar {Haryana).

-

@.A . No. 1 185/2003

Pitambar Yadav, e e
S/0 Shri Mohan Yadav, ' '
~Viltage Dabar Enclave,
- #P .9 Jaftarpur Rautamor,
" JDistrict Majafgarh,
New Delhi=110073.

0.4 N 1 IBT/2008

Krishan Kumar,
S/o Shri Fateh Singh,
Village Khedka Gujar,
P.0.Dulheda,

District Jhajjhar(Haryana).

-

Q.4 o 1 188/2003
Ramesh, . ) o ‘ SR SIS SO
@ S/o Stiri Kartar Singh, B N
Vitlage Majhri, : SRS ia?;w
1

,P.0.Gobuhana, :
] District Jhajjhar {Haryana).

0. 4. M. 1 189/2003 ' - B

Jagdish, 4 : |
S/0 Shri lLaddu Lal, . :

Villtage & P.0O. {ssapur,
New Delth1-110073 "

0. Al . 1 1S90)/2003

Sutaj Pralash,

S/o0 Shri Kewal Singh,
Village & P.0O. Issapur,
Hew Delthi1-110073.

0. A No. 1191 /2003 ‘ -

Jaivir Singh.

S/o Shri Nafe Singh,

Vil tage Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).




0. A . No. 1192/2003%

Ancop Singh,

S/o Shri Kedar Singh,
Village & P.0O. |ssapur,
New Delhi-110073.

Q.A. No. 1 193/2003

Ramesh Chand,

S/o Shri Bishamber ‘Dayal,
Village & P.O. Issapur,
New Delhi-110073.

0.A.No. 1184/2003

Dilbagh,

S/o Shri Saradara,
- Viltage Majhri,
P.O. Gobuhana,

D!SFrlCﬁ“Jhanhgr (Haryana).

@-A;m;nﬁ%{ 2008

Mahaveer Slngh

S/o Shri Ratan Singh,
Vil lage Khedka Gujjar,
District. JhaJJhar (Haryana)

@., & W@ hﬁ@@é

RaVInder S:ngh

S/o Shri Tara Chand,
anlage Bhovapur
P.O. Rathdhana

District. Sonepat (Haryana)

0.A.No. 1187/2003

Dharambeer, ,

S/o Shri Suraj Bhan,
Vitlage & P.0O. lIssapur,
New Dethi-110073.

0.A_No. 1188/2003

Ram Avtar

S/o0 Sh. Jai Narayan,
Village & P.O. Badli,
(Haryana) .

0.A. No. 1188/2003

ishwar Singh,

S/o Shri Mansa Ram,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

P.O.Dulhera:.

I




o

-

o

Q.A. M. 1200/2003

Satveer,

S/o Shri Ram Chand,
Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.A . No. 1201/2003

€a

Ganesh Yadav,

S/o0 Shri Mohan Yadav,
Village Dabar Enclave,
P.O.Jaffarpur Rautamor,
District Najafgarh,

‘New Delhi-110073.

Mmmmzzm

Raj Kumar,
S/o Shri Prtthvs
Villiage:- &“Pw0~«lssapur -
New Delh|—110073 SRR
0. A N@ ﬂ2@3/2@@3

‘Sit.',
Ramesh Kumar,
S/o Shri._Balwant Singh;
Village Majhri,
P.0.Gobuhana,
District Jhajjhar (Haryana)

@-A“mm;nmgmm

¥ Parmanand,

S/o Shri Bujan Singh,
Village Magri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.4 .No. 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Village Majhri,
P.O.Gobuhana,

District Jhajjhar (Haryana).

0.A_ No. 1206/2003

Mamman Singh,

S/o Shri Sukhi Ram,

Vil iage & P.0O. Issapur,
New Delhi—-110073.

0.A.No . 1207/2003

Bhim Singh,

S/o0 Shri Sher Singh,
Village & P.0. lIssapur,
New Dethi—-110073.
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Ol A. D, nznzzzdd@rr

QQVO Shri Dharam Pal Ssngh

[ 4]

0.4, N . 1208/2003 ' .

Suresh Das .
S/0 Shri Chattar Das
Village & P.O. Mitrau,
New Delhi-110073.

Q. A. N .. 11 208/2003

Dharamveer,

§/0 Shri Sri Krishan,
Village & P.O. Issapur,
New Delh1-110073.

0.A.No. 1210/2003 RS

Jai Prakash,
08/0 Shri Anandi Ram,
qulage & P.O. Jaffarpur,
New Delhi-110073.

B

o-A-No-ﬁimiZQGUQ_

Ravinder Rai,

S/o Shri Jaddu Ra’i ,

Vil lage Dabar Enclave
P.O.Jaffarpur Rautamor,
District Najafgarh,

New Delhl—]10073

Smt An:ta

Village & P.0: Issapur, ' o | B
New Delhi~-110073. . _ —APPLKCANTS

"(By Advocate: Sh. L.C.Goyal alongwith

Ms. Man jusha Wadhwa and
Ms. Pratibha Kumari)

Versus
1. National Bureau of Plant Genetic
Resources, 1.C.A.R., PUSA,

New Dethi-110 012.
(through its Director)

2. The Indian Council of Agricultural Research
PUSA, New Dethi-110 012. o
(Through its Director General) —RESPONDENTS .

O RDE R (ORNLY)

I will decide the OAs-1185/2003 to 1212/2003 tégefﬁef”aé;

common issue of facts and law is involived
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acide . their  OM Edate:

‘the orders 'Baeed“dh

[ 51 .

s

z. Applicants are aggrieved of the fact that despite their
continuous long service as casua! tabour éé all the applicants
have been appointed during the year 1877 to 1982 at different
times but they have not been regularised. All the applicants
claim that fhey have been working for the tast so many years
bui have not been regularised. For this purpose they‘ have '
relied on a scheme issued by Ministry of Personnel. Public

Grievances and Pensions, Department of Perscnnel & . Training

s 88771t~ “is further stated that

respondents vide order Annexure A-1 dated 28.10.99 has ordered
that as per the recommendatlons of the commtttee conetituted

for the purpose contlnued in OM dated 6 .88 issued by~ the: _

S g P

Department of Personnel & Tra:nxng had approved the payment of

e

aﬂengaged at ‘N tnonal

wages to be made to the casual

Bureau of FPlant Genetic_Resources, lssapur and submltted that

.y

respondents.. are. actlng in plecemeal~fash|on and are ,jsedingghh

..:‘

jhe DOPT schem_

e P ._‘.}:4:,

regularising the emp(oyees though there are vacancxes

f 7.6.88 but ?renot

(DY

3. . However, counsel for applicants was unable to point out if

any junior to the applicants havexbeen'regularised or if any
senicrity list is being maintained. Counsel for appflcants
has also been unable to satisfy, if at all the applicants had
ever made aﬁy representation seeking regularisation.
Applicant’s counsel submitted that though applicants had been
agttating through their wunion for regularisation but 1t
appears thatl everything was only oral as no representation has
ever submitted by the Unlod has been annexed with the OA. The
faci thati respondents had applied the scheme daied 7.6.88 in
precemeal fashion as per Annexure A-1, so it is quite manifesﬁ

that respondents in spirit appears to have accepted theé._schéme. -

of 7.6.88. \
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4. i think these OAs can be disposed of at this initial stage
itself without issuing notice to the respondents with a
direction te them to examine the case of the applicants for
regularisation. {f the applicants can be regularicsed in
accordance with the scheme dated ?.6.88. I'hey should pass a
reasoned and speaking order thereon. - : T o
,?“ 5.  For this purpose, let these CAs be treated as

representatuon of the applicants and same be sent alonngth
ﬁﬁ', the copy of this order to the respondents who are’ dtrected to
pass a reasoned and speaking order thereon wnfhln a pertod of
3 months from the date of receipt of a copy of\thts‘ordervand

to see to it that applicants can be regularised wiihin'fthé

framework of the scheme.v OAs stands disposed of.

6. A copy of this order be placed in all the files. |

(" KULDIP SINGH )
Member (J)
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